Declaration of Asseis and Liabiiities

Year 2020-21

I,%mq'mi ........ ol b » son/daygttter/wife of L"\%‘QM\X.S»\#IY qu
aged4$ years, belonging to E;(\\On’ \F?G{\\% S(Mb}\q

service and presently working as ... Of?‘(‘-\c._ﬁ A"&\Q‘V\dm

give herein below the details of the assets (immovable, movabfe bank balance, etc.) of

myself, my spouse and dependants*:

A. ; Details of movable assets -
Lt-.g\‘?) (Assets in joint name indicating the extent of joint ownership will also have to be
270 @D// given)
s Meomame m Sutides-
Q d\sif § T_ Description Self " 'Spouse™ Y Dependant-1 Cependant-2 | Dependant-3

Name(S) * Name Name Etc. Name

Cash '

S00): | Voook | 2000|~ = 5
Deposits in 3
Banks, Financial _;[
Institutions And '1]'-‘— ) 3 99.3',_
Non-Banking :}0000\' i
Financial
Companies

L

Bonds,

Debentures and
Shares in s ] - =
companies

(iv) | Other financi?in,“ool:m,’&t\\ay

institutions,
NSS, Postal
Savings, LIC
Policies, etc

(v) | Motor Vehicles
(details of 1, 2
make, etc.)

(vi) | Jewellery (give 610\4'50 I3 —I

details of
weight and - Siwer —
value)

(vii) | Other assets,

such as values
of claims / -
interests : : i

Note: Value of Bonds / shares / Debentures as per the latest market value in Stock
Exchange in respect of listed companies and as per books in the case of non listed

companies should be given.
* Dependant here means a person_substantially dependent on. the.income. of.the .

employee,

l\h&jﬂ’?"‘ 2\ Yy



B. Details of Immovable assets
[Note: Properties in joint ownership indicating the extent of joint ownership will
also have to be indicated]

Sr. Description Self Spouse Dependant-1 Dependant-2 Dependant-3
No. Name(S) Name Name Etc. Name

(i) Agricultural Land

- Location(s)

- Survey number(s)
- Extent (Total "~ o - —
measurement)
-Current market value

(ii) | Non-Agricultural Land D<o Sﬁf:eﬂ
- Location(s)

- Survey number(s) \J\VF NN
- Extent (Total ).‘L._ Pgﬂ\\“ — Rl

Je—r%

measurement)

-Current market value fe¢. 0,00.00n)
8 !

(iii) | Buildings (Commercial
and residential)
Location(s)

- Survey /door
number(s) - - — oo
- Extent (Total
measurement)

- Current market
value i

(iv) | Houses / Apartments, |
etc,

- Location(s)

- Survey /door
number(s) - -

- Extent (Total : e
measurement)

- Current market
value L
(v) | Others (such as = ’ J
L interest in property) =

Sl TR

(2) I give herein below the details of my liabilities / overdues-to public financial

institutions and government dues: -
[Note : Please give separate details for each item)

; Sr. Description Name & address of Bank ¥ Amount outstanding as
“No. Financial Institutions(s) / ON 534 10wk oy
Department (s) ?ﬁ U‘ 2 U

(a) (i) Loans from Banks

SB1T Bym PO«;}M! Pef_sow LUGWJ
(ii) Loans from financial

institutions Q. KXo pop L
(ii) Government Dues: ' :
(a) dues to departments
dealing with government
accommodation

(b) dues to departments
dealing with supply of —
water
(c) dues to departments At e e [SSR S T s (e
‘dealing with'supply of G ' :
electricity .




(d) dues to departments e
dealing wit_h_t_elephongsﬁ____L_i
(e) dues to departments
dealing with government
transport (including rose
aircraft and helicopters)
(f) Other dues, if any

(b) (i) Income Tax including
surcharge [Also indicate
the assessment year upto

which Income Tax Return CAUDR 3200 P
filed. Give also Permanent
Account Number (PAN)]
(if) Wealth Tax [Also
indicate the assessment EEY
year upto which Wealth
Tax return filed.]

(iii) Sales Tax [Only in
case of proprietary —
business]

(iv) Property Tax

|
|
z
|
|

GPF/CPF/PRAN No. ] P1s|RLA - vasc l]

Gender = W ] )

MRS

Date of Birth - Fﬁl\ 10 ]\ / \ IG\ 4 BJ (DD/HIN¥YYY)
Class/Group ; o (A/B/C)

s e e Vidham Cakh\a

(Full Name e.qg. B.A.S.-Bihar Administrative Service,

A

B.S.S.- Bihar Secretariat Service etc.)

Home District - L Pf’\ h_\q ‘f

I hereby declare that the above details are true to the best of my
knowledge and belief. : -

.l\iﬂli”gj‘?’— [ g Tl

c T IR b i b
Name of Employee: quﬁ'nMIqu

Piace:...%’.\.’)m........ Designation:..O.'g'e.?ﬁ:?n.....a.’ﬂ:.e.m&‘!\w

"‘ ~
Date:..\ &b 02 2. DDA Department:%Mm...f\.m.ﬂ?.{hﬂm..g.%b}\‘% '
Note: Piease sign each page of the declaration. Asset declaration form

must be in A4 size white paper with computer typed (single side)

o prescribel Rl "11"\’@‘_79;“:5“ Yor—



I‘GRMNO IOBA
(See Rule 11 B)

DECLARATION TO BE FILED BY THE ASSESSEE CLAIMING
DEDUCTION U/S 80GG

I ...&’smnw\i ....... £ S PAN No. .COAMLRR 2200 F...

hereby certify that during the Financial Year 2018-19. I had occupied the prem|se of
sti...Luo alit. Sharmes... ..Moh. Madxham. Dikh.,. 2. kmorq
....................... Dist, Pﬂ'\%’\q for the purpose of my own residence for

a period of ...J\Amh 2o, To Fok. 21)0,\ ......... .and have paid
Rs...G0, CXDO g kk ST an ULHJW\O\) ......... only in cash towards
payment of rent to Sl LC’S\ L T T .

Itis further certified that no other residential accommodation is owned by

(1) Me/my spouse/my minor child/our family (in case the assesses is HUF) at Patna
where I/We ordinarily reside/perform duties of officer or employment or carry on
business or profession, or

(2) me/us at any other place, being accommodation in my occupation, the value of
which-s to be determined u/s 23(2)(a)(i) of 23(2)(b).

it %JHUW-_Q\H{V_



The S.8.EMP. (House Rent Allowance) Rules, 1980
ANNEXURE-IT
(Reference Rule No.-9)

(1) I certify that I* (have ai:»plied for the Government accommodation in accordance with the
prescribed procedure but have not been provided with Government accommodation/(have
refused the allotment of Government accommodation) during the period in respect of which

the allowance is claimed. |
2) I certify that I am residing in a hous_ewwncd by _#ré/mgf —wife/]wsband/son/
daughter/fa_ther/mpﬂ]e:/a Hindu Undivided F amily in which I am a co-partner, - ;

or

**T certify that the rental value of the house owned by me/owned by a Hindu Undivided

Family in which [ am a co-partner and in which I certify that I am payiﬁg/contf_ibu'ting
: toWards house or property tax. i '
(4) I certify that I am not sharing accommodation allotted to my parent (child) by the -

State/Central Government, an autonomous public undertaking or semi-Government

organisation such as municipality, port trust, etc,, allotted rent free to another vaemrhenf_: :

Servant, :
(5) 1 c_értify that my husband/wifelchildren!paren_ts who is/are harin;r,r accommodation with .-

me/has not been allotted to:another employee of the Central/Stats Governmer .‘fazr:‘cl-cmous
public undertakings or semi-Government organisation like municipality, port trust, etc., -
is/are not in receipt of house rent allowance from the Ce_r_xtrél/State Government,
autonomous public undertakings or semi-Government organisations like'm_unicipaiity, port
trust, efe, : :
(6) Ialso certify that my wife/husband has not been allotted accommodatipn at the same station
; by the Central/State Government, an autonomous public undertaking or semi-Government

- organisations such as'municipality, port trust, etc.
Date- \ ”133_.')-'0')4 L ORI

—
l——-q——-—-n—.—-——--——-——.———.-—u.—-.-n——m———u-_——v—uu——-—

*The words shown in brackets may be omitted if the Government servant is not eligible for
Government accommodation or his case is covered by Notes under rule £(b) or where it is not
obligatory for him to apply for Government accommodation for eligibility for House rent

Allowance.
_**To be furnished by a Government Servant living in his own house or in a L house owned by a_

' Hindu Undivided Family in which he is a co-partner, .
*To be furnished by another Government Servant being the wife, husband, son, daughter, father

or mother of the Government Servant owing the house who is sharing accommodation with the

letter,




